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SHRI SHYAMNANDAN MISHRA:
No, Sir; with all respect Lo you, I kept
on gaying till the last moment that my
name alsp occurs there and I cannot
abdicate in favour of Mr. Gupta.

MR. SPEAKER: The first name was
Mr. Guha's and I think he agrees..

SHRI SHYAMNANDAN MISHRA:
That cannot be; that is mot regular
procedure. If his name comes first,
and if he goes out, the second person
comes in his place; it cannot be any
person coming at any stage geilting
himself catapulted like this.

SHRI S. M. BANERJEE. In future
it will be decided that if Mr. Mishra
wants to leave early and he 'wants to
speak the same day, my party will not
allow 1t.

SHRI SHYAMNANDAN MISHRA:
Please do that; you have never obliged
me.

SHRI S. M. BANERJEE: We have
obliged you several times.

SHRI JYOTIRMOY BOSU: I have
been rising on a point of order to
point out that Mr. Raj Bahadur had
said something which was not cor-
rect. I regret to say that; he is a
very good man socially; I have re-
gard for him. Here is a motion
under rule 184 and a motion for dis-
cussion under 193 which was admut-
{ed in your wisdom.

MR. SPEAKER: Not 143.

SHRI JYOTIRMOY BOSU: 184; |
shall give you; it is item 20. Why 1
this wrong statement made here that
it is defamatory; there is nothing de-
famatory. Let the papers be laid on
the Table of the House,

SHRI RAJ BAHADUR: You said
today.
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SHRI JYOTIRMOY BOSU: My dis-
cussion was admitted by your good-
self; it was discussed in the Business
Advisory Committee. An option was
given and now I insist that. ..

SHRI RAJ BAHADUR: He should
not utter any names. That is what
1 say. The name must be expunged.

SHRI JYOTIRMOY BOSU: In
item 29, there is no name in that.

MR. SPEAKER: I will see.
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SHRI RAJ BAHADUR: About the
Scheduled Castes and Scheduled
Tribes Bill, I do not think we have
given any assurance that we are bring-
ing 1t this session.

Sir, the name must be expunged.
He made a defarmatory statement.

1t should be expunged.

SHRI JYOTIRMOY BOSU: Under
what rule? This ig a democratic in-
stitution, not an institution of the
Fascists.

MR SPEAKER: You said that the
name was involved. He says, no; he
did not have anything like that in
that motion. It is in 183, not in 184.
193 iz not admitted yet.

SHRI JYOTIRMOY BOSU: Let 154
be admitted. No name is there,

13.34 hrs.

COAL MINES LABOUR WELFARE
FUND (AMENDMENT) BILL#%

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): I beg to move for
leave to introduce a Bill further to
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{SHRI R. K KHEDILKAR)

amend the Coal Mines Labour Wel-
fare Fund Act, 1947.

MR SPEAKER The question is*

“That leave be granted to intro-
duce a Bill further to amend the
Coal Mines Labour Welfare Fund
Act, 1847."

The motion was adopted

SHRI R K KHADILKAR: I -
troduce the Bill

MR. SPEAKER: We should punish
ourselves for all this by denying our-
selves lunch every day! (Interrup-
tion).

We adjourn for lunch and re-
assemble at 2 30.
13.35 hrs.

The Lok Sabha adjourned for Lunch
till Therty Mwnutes Past Fourteen of
the Clock.

e

The Lok Sabha re-assembled after
Lunch at Thirty-four Minutes past
Fourteen of the Clock

[MR Dgrury-SpEaKER in the Chair]

STATUTORY RESOLUTION RE.

DISAPPROVAL OF PAYMENT OF

BONUS (AMENDMENT) ORDI-
NANCE AND PAYMENT OF
BONUS (AMENDMENT) BILL

MR DEPUTY-SPEAKER: We will
now take up the resolution by Shri
Kachwai and the Bill by Shn Khadil-
kar on bonus
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}introduced with the recommenda tion of the President.



